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Home Minister stated that copies would 
be available today or tomorrow. 
Having regard to the importance of the 
Bill and the anxiety displayed by all 
Members of every section of this House, 
I would humbly request you to direct 
the Government to supply copies today 
itself because it is such an important 
Bill.

Shri Kamath; Some of us are leaving 
Delhi today.

Mr. Chairman; The wishes of the 
hon. Members have been voiced by 
Shri Kamath and Shri Thomas and 1 
think Government will do the right 
thing. It will be supplied to them as 
soon as possible.

Shri Kamath: This is setting up a 
bad precedent. It is not available on 
the Table or in the Library.

Mr. Chairman: It should not only be
in the Library. All Members are anxi
ous that it should be supplied to them 
and I have said that it will be done as 
soon as possible.

Shri Kamath: It may mean Monday 
even. Who knows ? Tomorrow is a 
holiday and the day after is Sunday.

Mr. Chairman: I also was very anxi
ous to see it.

Shri A. M. Thomas: The Chairman 
himself went from place to place.

Mr. Chairman: I think it will be
supplied today or tomorrow and what
ever has been said in this House will be 
taken note of by the Members of the 
Government.

Shri Kamath: I want your ruling. A 
document is laid on the Table of the 
House but it is not made available to 
the Members when the House is sitting.

Mr. Chairman: th is  rule was not
broken. The Speaker allowed the copy 
to be lent on the presumption that it 
would be returned soon. A search is 
being made for the hon. Member and 
the copy and as soon as it is available, 
it will be here. Now let us proceed 
with the Resolution.

RESOLUTION RE. BIXING A 
TARGET DATE FOR PROHIBITION 

Shri A. K. Gopalan: I support the
amendment moved by Dr. Rama Rao 
and oppose the first original Resolution 
moved by Shri Narasimhan. In oppo- 

4-25LokSabha '

sing that, 1 have to make it clear that 
I am not opposed to the principle of 
prohibition. The motion moved by Shri 
Narasimhan says that a target date
should be fixed by the Planning 
Commission for completing nation
wide prohibition. A date may be 
fixed after one or two years and
within that period there should be
nation-wide prohibition. That is the idea • 
behind it. As far as this subject is con
cerned, it is not a question of a ruling 
party. It is a national question. So, 
if it is suggested that' only the ruling 
Party is interested- in this, it means that 
others are insincere about it. I think it 
is not correct to say so. We oppose it 
because we know what the facts are.
If it is enforced in the other parts of 
the country as it is being done in cer
tain places now, there will be no effect 
at a ll ; it wiQ ^  worse. That is why 
we want a phased programme to im
plement it.

I will give an example. Today in 
Malabar there is prohibition. In Tra- 
vancore-Cochin, there is no prohibition 
in some districts. Supposing this Reso
lution is accepted and a date is fixed 
and prohibition is enforced in the whole 
of that State, I am sure certain people 
who live on toddy-making in my State 
and Malabar and some other parts of 
South India will go out of employment 
In Travancore-Cochin there is acute un
employment and the people are suffer
ing very much. A community of peo
ple are engaged in this work in the 
South. If 3iis is enforced within one 
year or two years, without any training 
for these persons, certainly it will ad
versely affect them. Not only that. It 
will also be unsuccessful. They will go 
to Malabar where illicit distillation is al
most like a cottage industry. They will 
learn how to do it and they will adopt 
it. This Resolution while talking about 
^ n g  a target date does not talk of the 
places where priority should be given, 
how it should be enforced and how to 
remove the defects found in certain 
places where it has been enforced al
ready. I have no time and so I will 
not go in great detail but this is what 
the Andhra Prohibition Enquiry Com
mittee say in their report :

“In the villages we have visited, 
we were told that most of the old 
addicts continued to drink. New
addicts have also joined them-----
while drinking was formerly con
fined to the lower classes in village 
and urban areas, the drink habit
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has now extended into the li^wer 
middle classes. Classes of people 
which did not previously drink 
have also taken to drink, including 
even Brahmins and Kashatriyas.
To a small extent, women and 
children have also leamt to drink,

,  as drink is available at home and 
even made there and not merely 
sold in public shops as before. 
Such illicit arrack has been known 
even to have caused deaths besides 
damaging health and producing 
diseases of heart, limgs, stomach,
etc___ In the result drunkenness
has decreased but the drink evil 
has not decreased to any large 
extent. It has spread over a 
wider section of society and also 
to new classes. The drink con
sumed is more injurious to health 
than before.”
As I said I have no time and so I 

could not go into the other aspects of 
this report and also the Resolution of 
the Congress Working Committee. It is 
definitely said in it that we have to find 
out how it has affected the people and 
whether it has been a failure. I may 
also say that after the appomtment of 
the Andhra Prohibition Enquiry Com
mittee, there was also an enquiiy in the 
whole of India.

In Madras also some enquiry was 
made and French polish was required 
to be sold after obtaining a licence be
cause it was found, if some water was 
added to that, it would give some in
toxication and that was used by the 
people. In the plantations in the Nila- 
giris these things happen. They call it 
orange essence or mango essence and 
when it is banned they make some 
other essence and it costs Rs. 2 or 
Rs. 3 per bottle.

As far as the economic position of the 
people who are addicted tQ it is con
cerned, these people are today spending 
more. The pity is that they are spend
ing more on a thing which is more in
jurious to their health. These things 
are done with the connivance of some 
people who enforce prohibition. There 
are so many cases in courts which go 
to reveal this. An excise peon is one 
who gets about Rs. 25 or Rs. 35. So, 
he has admitted that by helping these 
people he will get some more money. 
Therefore, as far as those who enforce 
prohibition are concerned we have seen 
that, unfortunately, today they are those

who are not at all helpful and they 
are those who encourage it. I do not 
want go into the other question. I 
only want to say that those who say 
that there must be strict prohibition and 
that drink is an evil, even those who 
preach it, are taking drinks. So the 
ordinary people think that they can say 
that drink is an evil and at night take 
some drink. When we say that drink
ing is bad there must be some propa
ganda about it.

Today prohibition is only by law. 
There are no other methods. There are 
no methods attempted to raise the cul
tural level of the people. There is no 
propaganda made as to why they are 
going to have prohibition. That pro
paganda was there before but today it 
is not there. So, prohibition if it is 
going to be implemented as it is there 
today in some of the States like Mad
ras, Bombay and other places—it 
should be in the same way because there 
is nothing to show that the administra
tive machinery will be changed and 
other methods will be adopted—it is 
not going to improve the economic 
condition of the people. It may be that 
the condition of 5 or 6 families might 
have changed, but as far as the whole 
country is concerned it is not going to 
improve. As far as Andhra is concern
ed this report has definitely said that it 
has not, economically, socially or as far 
as health is concerned, improved the 
condition of the people.

There are two reasons, in my opinion, 
for this. One reason is—especially I 
know of my State—that in a place like 
Kerala those people who are engaged 
in it form a special community. They 
are very poor and have no work at all. 
So' with prohibition they will find that 
they have no work at all and when they 
find ' that such preparations will give 
them some more money though there is 
a risk they will certainly go for it. 
Therefore, the condition of the people, 
the standard of living of the people, the 
education of the people, the cultural 
level of the people will have to be 
taken into account. Then those who 
want to enforce it must be those who 
really, believe in it and who want to 
see that prohibition is there. They only 
will encourage the people to see that 
those people who drink do not go in for 
i t  So there is the administration side 
as well as the economic side and that 
is the reason why it has become a
failure. ■ .



m y Resolution tc. 16 MARCH ld56 Fixing  ̂a Target DaU for ProHbUion 2888

If there is any dispute about the 
failure of prohibition the practical ex
amples are there. Even if there are 5 
per cent, of 10 per cent, as example 
where it has definitely not improved the 
economic or other condition of the 
people then certainly in saying that a 
target date must be fixed for enforcing 
nation-wide prohibition without consi
dering the question where it should be 
done, how it should be done and what 
changes must be there, I think total 
prohibition as it is proposed by the mov
er of the resolution is very very harmful.

Not only that, as far as the question 
of unemployment is concerned if you 
do not look into that it will be a bad 
thing. When we do a good thing we 
have to make some sacrifice. But 
those people who have to make the 
sacirfices must have that understanding 
and they must have that level. With
out that if you ask them to make the 
sacrifice and tell them : even if we
cannot find jobs immediately for you 
and you have no jobs you will have to 
starve—because it is a good thing to 
preach to those people who are educa
tionally backward, also in importance 
and also economically bad—I think it 
will not be good.

Then again, as I have already said in 
South India it is a whole community 
that has been trained in this. If it is 
implemented in the places where pro
hibition is not there now then certainly 
the question of unemployment becomes 
very great.

I want to say one other thing with 
regard to South India. Take for ex
ample coconut. First of all coconut 
juice is very sweet and it is very good. 
It is not at all injurious to health. If 
you take it fresh it is just like tender 
coconut and it is very good. If you 
allow it to remain for two or three days 
then it gets fermented and it is only 
then that you get the intoxicating 
qualities. So with the prohibition of 
toddy instead of taking this tender coco
nut if they are forced to take French 
varnish and other things, if the people 
are made to starve then I do not see 
how it will help the society or the peo
ple. Again, now only the elders go to 
the toddy shop and drink but when 
prohibition is there elders won’t go there 
and in the house everybody in the 
family including the children will be 
preparing in the evening for drinking. 
Everybody will have his share now.

T h ^ fb re  it is only giving an oppor
tunity 4o the children and others in the 
house to use drinks.

In the end I would say that we cer
tainly agree to the principle of prohibi
tion, but as it is working today and in 
the present form if we are only push
ing up prohibition and fixing a target 
all I can say is that in the whole coun
try everywhere you will find small cot
tage industries developing and it will 
only be a sort of employment to people. 
The purpose will never be serveid. In 
principle we agree to it. We say it must 
be done but only on the basis in which 
Dr. Rama Rao has explained in his
amendment. I support that amendment 
but oppose the other part of the reso
lution regarding a target and completing 
it within a certain time.
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^ rw , w  ^  ^  ^

= ^ n f^  I 5HK 5TF3T ^ '+ )^d l f i r ^ ' t  
^  ^  I ^  ^  ^
JT̂TT t  m x  'fti, ^arqr ^snw  ^
^  % >5T ^  ^  ^  I ^  ^ p n

^  ? r w  HM+'< ^  ^
^  ^  3̂3PTT =^rf^ I ^  ^
w m ^  \ ^  ^  ^  ^  ^
^ f R  ^  t  ̂
I’ w  ^  ^

>̂?7TT ^ T f^  ^  ^  ^  ^  w m  ^  m  
q t^  ^  w rw  I  I ^  ^  ^  ^  
f  \ ^  ^T w ^ ^  ^"rl w  %
^  I cif+H >̂T̂T ^  ^  d l l  %

1 w  t  ^  ^
^jsrt ?fk ^  ^>T m fs ^  

g r ^  ^  ^  ^  I

t  S R ^  ^  ^r?:^ g i

Shri Khardekar (Kolhapur cum
Satara): I find myself nearly on the 
horns of a dilemma. I am being pulled 
on both sides—moral and human, and 
there is a history for it. In the Cons
tituent Assembly, when this matter was 
being debated, when after 40 speakers 
had spoken in support of the directive 
principles, and when the 40th speaker 
declared most vehemently that there 
would not be a single soul in this 
country who would dare oppose prohi
bition, my humble self did rise and did 
make a fairly long speech in opposing 
prohibition.

Shri C. R. Narasimhan: I have that 
speech here, with the Sanskrit sloka.

Shri Khardekar: I hope you will
learn something from it. Since then, 
right upto this day, on occassions pro
per and necessary, I have continuously 
and consistently opposed it. But to
day, even when Shri A. K. Gopalan 
and others—I would not say they are 
hard-boiled communists—are support
ing it, all my opposition has melted in
to the thin air. After all, man is dyna
mic and not static. Change is inevita
ble and I realise my folly. As you 
know, in jurisprudence, crime plus 
punishment is equal to innocence. In 
morals, I say that sin plus repentance 
is innocence. Today, I speak with a 
pure heart and I am sincere.

There are certain reasons for which 
I still put forth my opposition. I 
would like really that prohibition 
should be introduced, but I want to 
point out the difficulties, and therefore, 
if my criticism is constructive, I hope 
you will give me a few more minutes.

Dr. Rama Rao: A good bargain.
Shri Khardekar: There are certain

advantages and benefits of prohibition 
in a wrong and inverted way to which 
also I would refer, because the dangers 
must be faced and not avoided. Know
ledge, seasoned by experience, is wis
dom. I will give you a few humble 
words of wisdom. I have quoted a 
number of examples to ridicule prohibi
tion. I will take one such to show the 
dangers which prohibition has to face 
and which prohibitionists must be 
aware of.

It is only two years ago that a lawyer 
friend of mine invited me to pay a visit 
to a fisherman’s village near Bombay. 
I accompanied him. I wanted to see 
the simplicity of the life of villagers. 
This lawyer was to be consulted in a 
case relating to prohibition. We sat in 
a house which was really very comfort
able and not far away. It was right 
more or less in the centre of the village. 
The police chowki was about a hun
dred yards from there. And they 
served us fish and other good things to 
eat. I found seven or eight of them, 
nice, well-built people with silk shirts. 
A bottle would come, a bottle would 
disappear. Old bottle would go away, 
giving place to new. In about an hour 
and a half I found seven or eight bottles 
had come and gone, magically. I did 
ask them, “How is it? The police 
chowki is just there”. They said, “Yes,.
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there are the policemen, they are our 
watchmen: if the Government pays them 
this much, we pay them five times 
that”. I asked, “How can you afford 
all this ?” They said, “Before prohi
bition, subjecting ourselves to all the 
hazards of the seas training ourselves 
day in and day out, myself, my brothers 
and nephews, we used to make about 
fifteen to twenty thousand rupees. Now, 
smuggling from Goa and resorting to 
illicit distillation, we easily make eighty 
10 ninety thousand a year.” By way of 
ridicule I once gave another example to 
prove that this was the way that the 
Bombay Government spend fifteen 
crores of rupees and put sixty crores 
into the people’s pockets.

My point is these are facts and we 
must see how to improve our adminis
tration and how to make this reform 
work. Because, normally it is very easy 
to say that it is foolish to legislate for 
the morals of mankind. But where 
people are such that it will take 'ages 
for education and so on to bring them 
to the right line, we must try to see 
how by co-operation with a number of 
other people this particular reform can 
be effected. And the reason for this is 
— do not know how many Congress
men follow those ideals— t̂hose who go 
in for moral reform must themselves be 
certain of their morals. Gandhiji’s name 
has been mentioned now and again. 
What are Gandhiji’s principles ? Prohi
bition, Khaddar and the like, they are 
important to Gandhi, but I do not think 
they are the essence of Gandhi. The 
essence of Gandhiji lies in love of 
truth, in self-sacrifice and service. Other 
things and mere trippings. If the pri
mary things—Swamiji talked of values 
—if these values are firmly fixed, the 
secondary things will flow automati
cally. According to critics, they are— 
even I am—rather sceptical about the 
virtues of so many of our CongreM 
friends who take the name of Gandhi in 
season and out of season. Because I 
find their words and actions are not the 
same. For instance, take love of 
truth. We very often hear from our 
great leaders, we hear them talking 
about ends and means and the necessity 
of keeping them pure and noble. At the 
same time we find such great people 
utilising the king of goondas to win 
elections for them in places like Andhra, 
These are facts which cannot be denied. 
There are so many things we talk 
about Then we talk of socialistic 
pattern of society, and we simply go on

mortgaging a city like Bombay to a 
handful of capitaliste. I doubt the
sincerity of these great men, and I
doubt whether they really follow Gan
dhiji in the essentials of Gandhism. 
As apostles of peace in the world and
disciples of Buddha here they do not
mind killing their own people, and if 
an enquiry is demanded, they say, in 
the name of healing up wounds, “Where 
is the need for an enquiry?”. To accuse 
people without proving that accusation, 
to be a prosecutor and a judge at the 
same time and to deny even an en
quiry—well, these things raise doubts 
and suspicions and make us sceptical. 
Social reform must proceed from a 
very powerful moral basis. Why did 
people follow Gandhiji ? Not blindly, 
but because they could see light, 
sincerity through and through. I do not 
mean all the foUowers are bad ; I do 
not say that. But what I mean is the 
majority, and particularly those who are 
at the top.

Therefore, my sincere appeal is a 
reform is necessary. But those who 
want moral reform must be moralists 
themselves. Otherwise, there is no use 
getting intoxicated against intoxication, 
because there are things other than 
liquor that go to the head—and power 
is one. I hope those in power will not 
get power-intoxicated.

Shri Dabhi: Has my hon. friend sup
ported the resolution ?

Shri Khardekar: Yes, I did, but with 
all the qualifications.

Tnm  ( ^ )  :

#  ?rrsr ^  f^Rrr
t  ••••

Shri Ramachandra Reddi (Nellore): 
May I request the hon. Member speak 
in English ? Because those who do not 
understand Hindi may then follow him.

Mr. Chairman: I have to make an
announcements The copy of that was 
asked for by Shri Kamath has come 
now from the press; it has been 
obtained just now. Any Member 
Wishing to see it can consult it.

Shri B. S. Murtliy (Eluru); The copy 
has come, but Mr. Kamath is lost !

Shri Shriman Narayan: Sir, in order 
that at least the Mover of the Resolu
tion may understand what I say, I shall 
speak in English.
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I am happy tbaA this House has an 
opportunity to d i^ s s  prohibition in 
some detail. Prohibition has been one 
of the most iihportant programmes in 
Qonstructive work ever since 1920. But 
I think the Planning Copimission after 
appointing a Conmiittee gave us a 
chance of studying this in all aspects 
and in all thoroughness. Now I would 
not go into the details of that report, 
because it is already before the House 
and Members have had the opportunity 
of studying it. But I would take up a 
few points which are generally dis
cussed and which betray some i^ o -  
rance as well as some misunderstanding.

The first question that is generally 
discussed, and which was also raised in 
this House today, is the question of 
illicit distillation. We had the oppor
tunity of going round the country, 
meeting all kinds of people in almost 
all the States. I can say without any 
fear of contradiction that this phobia 
of illicit distillation is very much exag
gerated. People say it has become a cot
tage industry. Well, what is wrong with 
cottage industries ? Why do you damn 
cottage industry by comparing it with 
illicit distillation, as if cottage industry 
is a very bad thing? It was absolutely 
wfong.

Shri A. K. Gopalan: I have to say 
that it was Minister Katju who first 
said that.

Shri Shriman Narayan: Whoever it 
may be, I am not defending anybody. 
I would say there is illicit distillation— 
there is no use shutting our eyes to that 
— ĵust as burglary, thefts and dacoities. 
But it is on such a large scale ?

The Ramamurthi Report which Mr. 
Gopalan quoted was. I am so r^  to say, 
written after one month’s hurried tours, 
and it is not proper for any committee 
to reach*conclusions without going into 
the whole thing very thoroughly. ‘

There is illicit distillation. But 6n  ̂
detailed enquiries we found that of the' 
persons who were addicted to drink, 
about 10 to 15 per cent, of the people 
still ^  to evade the law. So far as public 
opinion is concerned, it is very clear 
that all the women are against it, de
finitely against drinking ; that is fifty per 
cent. Of the rest, as, I said, 10 to 15̂  
per cent, of the old addicts, not all of 
them, would try to get drink somehow 
because they are hard addicts.  ̂ We 
have to pity those people. They have 
to be regarded ^  sick people. In 4his 
report our approach has always been

humanitarian. It is no use trying to be 
very hard on,,,them. Of course the law 
has to take its course, but we have to 
arrange for some institutional treat
ments, Just as we treat a person who 
is sick, who is ill, through clinics, we 
can treat these people also through 
clinics. But, to say that many people 
are against it, that the number of p ^ -  
ple who are used to drinking has in
creased is, I must say, highly exa
ggerated, and betrays either gross igno
rance of facts or a studied distortion 
of facts.
5 P .M .

So far as those States which intro
duced prohibition and found a number 
of difficulties, like Bombay and others, 
are concerned, I would like to place 
one point before the House. Unless 
you make prohibition nation-wide, it 
can never succeed. How can it?  You 
want one State like Bombay or Madras 
to go ahead with prohibition surround
ed by States which have ^ o  prohibition 
at all, and the borders are thousands of 
miles. How much police can one State 
keep for checking smuggling? There
fore, it is absolutely necessary, if you 
want to make prohibition a success, it 
must be nation-wide and the phases of 
programme should also be more or less 
uniform. I am very sorry to note that 
although a number of States, when we 
met them, conceded this and said that 
if you want to make prohibition really 
successful, make it uniform, now have 
come out to say, you will have to ad
just it to our convenience. If it is a 
matter of convenience, if it is a matter 
of finance, to which I shall refer later, 
this will never come up. From 1920 on
wards we have been thinking about it. 
It is now 1956. Half a century more 
will pass away very easily. If we want 
to do it, * we must properly phase it. 
Smuggling and illicit distillation will also 
disappear only when we tackled it pro
perly and according,.to a definite pro
gramme.

I quite agree with the hon. Members 
that the main point is enforcement 
You will find that ahnost half of the 
report of the Prohibition Enquiry Com
mittee deals with the question of en
forcement. It is not that we shut our 
eyes to that point. It is a very im
portant point. Because, even a good 
thing, if it is not properly enforced, will 
fail. So far as enforcement is con
cerned, the Committee has tried to give 
ask them, “How is it ? The police
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[Shri Shriman Narayan] 
is administrative, legal, and the punitive 
aspect. The law is effective in many res- 
prots. But, we have suggested a number 
of points in which that law must be im
proved. Secondly, administration is de
fective. We do not keep any speciad 
officer in charge. We have recommend
ed that there should be an administrator 
of prohibition for each State, a person 
who really believes in that, and not re
gards it as just routine like other things. 
We have also pointed out that the other 
aspect, that is the educative aspect 
should be given a very prominent place 
in the programme. Therefore I would 
appeal to all Members of this House, 
constructive workers’ institutions, social 
welfare institutions, governmental and 
non-governmental agencies that it 
should be tackled with concerted action 
on all fronts. If we really expect the 
police to do it, it will never be done. 
The police has to do it because the 
arms of law are wide. Unless the police 
tackle it, it is no use of leaving it to 
the social workers. The police must 
help. But, it is absolutely true to say 
that the social workers and construc
tive workers in this country and all 
political parties should take up this 
work, I am glad to find that even the 
Communist Party friends admit that 
prohibition is go<3d. They only say that 
it has to be done in a constructive way. 
We are all for it. We hope that at 
least in this they will not create any 
kind of difficulties on a party level.

Sbri A. K. Gopsdra: Never.
Shri Shriman Narayan: Shri A. K. 

Gopalan stated, and I v/elcome the 
statement, that this is a national pro
gramme. At least in this programme 
let there not be any differences. If they 
want to make some alteration, let it 
be made, I do not mind that. If they 
want to change the target date, let it 
be made. No date is sacrosanct. If 
they want to make it a year or two 
later, I do not nitnd, personally, pro
vided there is a 5vill to do it. If you 
only want to change the date because 
there is no will to do it. it means 
nothing. Every State will say, where is 
the money, please give us more time, 
we cannot do it. If some of the States 
do not go forward, the others also will 
no t Take the State of Delhi. The 
Chief Minister of Delhi has been say
ing, what good is it to me to enfor^  
prohibition if I am surrounded like an 
island in a sea of drink. The target 
date has to be very carefully fixed. If

you leave it to the States, nothing will 
happen. I do expect that once the 
Planning Commission or the Govern
ment have fixed a target, that date 
should be adhered to. Unless there is 
a will to do anything, there will be no 
way out. T h e  nation  has to  develop a  
will to do things. It is here that you 
will have to seek the co-operation of 
all parties and I think it will be forth
coming in an ample measure.

About employment, in the report we 
have given a number of suggestions. 
Who will say that we should leave these 
people unemployed? Then, they will 
turn into crimin^s. Therefore, we have 
pointed out in the report that the Gov
ernment of India and the States Gov
ernments should take up cottage indus
tries and village industries and other 
employment, such as public works in 
areas where especially these people will 
be affected in large numbers. We must 
go ahead with these construction pro
grammes and village and small-scale 
industries in a planned fashion and ab
sorb these people, I will be the last per
son to say that they should be thrown 
out to the winds. No nation can do it. 
No Government can do it. There is no 
difference of opinion on that score. Bbt 
please do not make employment an 
excuse for putting this off. After all, 
who are these unemployed people? 
Who are the people who are to benefit 
by prohibition? Certainly the poorest 
sections of the people. If we have at 
heart the good of these poorest sections 
of the people, we should not make em
ployment a bogey. The employment 
question has to be tackled and will 
be tackled.

Coming to the replies to our question
naire and examination of witnesses, I 
must say with great pleasure that it 
was really inspiring when representa
tives of the defence forces came before 
us. They said,—they went away within 
15 minutes—that they came to tell us, 
“Please, for heaven’s sake, do not make 
us an exception; if the Government and 
the people in a free country fix a target 
and give a programme, we shall not 
lag behind”. They also went on to 
say, because the army is disciplined, we 
will carry out the programme more 
effectively and succesfully. That is a 
very great thing. In no country, I think, 
the army officers will say that. I am 
only trying to point this out to you be
cause I feel that to wmipare India with 
other countries, including the U.S.A. is,
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not fair. Are the ancient cultural tra
ditions of this country and those of 
other countries similar? In this coun- 
tjy alone, 1 think, drinking is regarded 
and has been regarded for ages as an 
evil. 1 do aot think that in any other 
country;—they may say it is bad on 
medical grounds—it has been regarded 
as a kind of moral evil or sin. In this 
country, an overwhelming majority of 
the people admit that it is bad. T h ^  
regard it not fashionable, although in 
the big cities the so-called advanced 
people may regard it as fashionable. 
It is that spirit of the nation, that moral 
fibre of the nation which makes the 
army people also say that they will not 
lag behind. They are as enthusiastic as 
anybody else. This is very heartening 
feature of our country. I think we 
should not try to compare our condi
tions with those of other countries and 
say, if it has not succeeded elsewhere, 
how can we succeed. If it has not suc
ceeded elsewhere it is the more reason 
that we should try to make it a success 
in this country. If we can give a lead 
in many other things, why not in this ? 
When we made this report, we felt that 
it is only India that can show the way to 
the world. No other country can do it. 
Therefore, v/e had expected that the 
Government and the people and all 
parties would join hands in this great 
venture and great experiment.

So far as finance is concerned. I 
am very sorry that the whole pattern of 
finance and our way of thinking some
how does not make us realise the absur
dity of the situation. People say we 
will lose Rs. 44 crores per year. Well, 
that is the revenue that we are getting 
today, but it is not realised sixBiciently 
that if one person gives you one rupee 
in revenue, in excise, he spends thiw  
rupees more on drink. That is to say, 
easily the drink bill will be about 
Rs. 150 crores. If you enforce prohibit 
tion, that means the people save Rs. 150 
crores. There may be a leakage, 1 do not 
mind if it is Rs. 140 crores or so. The 
national exchequer may lose Rs. 40 or 
Rs, 44 crores, still there is a gain of 
Rs. 100 crores. It may not be a visible 
gain, but do we go only by rupees, 
annas and pies ? Can we not see how 
prohibition directly improves the condi
tion of the poorer sections of the peo
ple? We have only to go to Bombay 
or Ahmedabad or Madras or Saurashtra. 
We can see very easily how the condi
tion of the people has improved. No 
State should feel that only their budget 
is important^ their revenue and expendi* 
—23LokSabha

ture. They do not see the saving of 
money by the people. Therefore, I 
say, even from the financial point of 
view the nation saves Rs. 100 crores 
directly every year. You may not see
that in your budgets, but you will see
it on the faces of the p e o i^  and in 
tneir families and their womenfolk,
how they feel about it.

We went to a number of places. All 
the . women have told us : “For Heaven’s 
sake, please do it,—for our sake, for 
the sake of the children, for the sake 
of the family.” They do not look at 
your budget, whether it is inflated or 
slightly more or less.

The Taxation Enquiry Conmiission 
also made it veiy clear and I am here 
to say that even that expert body has 
said that in matters of prohibition 
finance should not be the main consi
deration. And still we find our States 
replying: *lf the Centre pays us, we 
will do it*’, as if it is none of their con
cern to do it, as if their people and 
their welfare are mortagaged to the Gov
ernment of India. 1 really do not 
understand why States should try to 
think in traditional terms, in stereo
typed fashion why they should still 
think in terms of income and expendi
ture, debit and credit and only things 
which appear on paper and in the bud
gets. I tiave no doubt that even if you 
want to make the small savings move
ment a success, and if you really want 
to do good to the people directly here 
and now, prohibition will go in that 
direction. This cry of loss of revenue 
is a cry which is based on complete 
misunderstanding and a distortion of 
the whole situation.

So far as the target date as suggested 
by us is concerned, I would like to say 
a few words in explanation, because it 
is not easily understood why we fixed 
1st April, 1958. . :

There were many pMple who thought 
that a reform like ttds has to be done 
quickly because even medical experts 
pointed out that if a person wants to 
give up an evil like this, he must give 
it up suddenly. Experienced doctors in 
Bombay and elsewhere told us that if 
a person is addicted to drink and if you 
give him less and less, it is a tortiuie, 
physical and mental. But if that man 
makes up his mind and developes a 
w ^  to do it, he does it, that is aU. He 
might feel rather uneasy for a /ew days,.
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[ a r i  Shriman Narayan] 
but he does it and he comes and tells 
the doctor : “You have given the right 
adivce. I have given it up.”. And the 
people who are asked to give it up slow
ly, gradually, never give it up. We have 
also referred to a very important Chinese 
saying about this philosophy of modera
tion and gradualness. The Chinese say
ing is that first a man takes the drink, 
then the drink takes the drink, then the 
drink takes the man. First the man takes 
the drink, but then it is the habit that 
goes on taking the man. So, if you go on 
delaying it, it will be very difficult for 
these people to give it up later on, be
cause even if you go on reducing the 
quantity of drink it becomes very diffi
cult for them, and then they go under
ground and resort to smugging and all 
these things you find in the big cities. 
Therefore we thought if the nation is 
really determined to do it, iwo or three 
years would be quite sufficient to pre
pare the ground. The enforcement 
machinery is already there. The poilce is 
there. Only we have to give them 
some special training, then some educa
tive process also could be there. Thou
sands of constructive workers are in the 
country who have been working ever 
since 1920. They do not need much of 
schooling and education in this. They 
know it. And if you want to have it 
on a nati(Mi-wide scale it will be only 
fair to those Sutes which have already 
introduced it many years ago not to 
put off the target too far. And we 
thought that if we had it on 1st April, 
1958 it would be a practical proposi
tion-

As I said, I do not mind if for the 
sake of accommodating all the States in 
the country you make some alteration 
by a year or two, but if you alter it 
much more and leave if vague, as I 
said, it will lead to nothing. It is better 
to say frankly and plainly that we do 
not need this experiment  ̂we do not 
believe in it, r a t t o  than try to evade 
the issue by leaving it to the States and 
to their sweet will. Therefore, I do hope 
that the Planning Commission and the 
State Governments, because after all it 
is a State subject, will give it all the 
serious consideration that it deserves and 
win not try to put off the target too far.

I think personally that at any cost 
during the next five years, by the end of 
the Srcond Five Year Plan period, we 
must have complete prohibition in this 
country even if we want to find the 
necessary financial resources for our

planning. Therefore I regard it as 
essential even from the financial and 
monetary point of view.

I had the opportunity of touring with 
Vinobaji recently on foot, in the interior 
to places where generally nobody goes.
It was a painful sight to see. On the 
one hand Bhoodan lands are being dis
tributed to the landless people. While 
money is given to them by the Govern
ments and local panchayats and munici
palities, but more than half of it is going 
down the gutter. If you do not intro
duce prohibition all these things fail, be
cause whatever extra money you put in 
the hands of those people is misused 
because you give the temptation. How 
can you blame these people ? After all, 
they are human beings, and they also 
say : “You give us the temptation,
therefore we are used to it”. As I told 
you about the saying, the man becomes 
helpless, a helpless victim to it. There
fore, the best thing is to wean away 
these people as quickly as possible, not 
to allow too much time to pass. In this 
House there is no difference of opinion 
on the main principle. That is a great 
thing for any country where all parties 
are united on principles, and once we 
are united on the main policy, I do not 
think it will be fair to the nation and to 
the people, especially the poorer sec
tions, to delay this too long.

Shri B. S. Miirthy: I rise to supfwrt 
the motion moved by my friend Shn
C. R. Narasimhan. It is a good augury 
that he b  the Mover of this resolution, 
because Rajaji can be said to be the 
Father of Prohibition in India.

Skri SadhaB G i^ta (Calcutta South
East) ; He is the brother of prohibition.

Skui B. S. Mnrtiiy: It was in 1937 
when he was the Chief Minister of 
Madras State that he inaugurated pro
hibition, and it was also a fortunate 
coincidence that the Minister at that 
time was a Harijan. This Brahmin on 
the one side and the lowest man in the 
Hindu community, a Harijan on the 
other, joined hands to give the message 
of hop>e that prohibition alone can do 
justice to the toiling moiling masses of 
India. I have been all along with them 
in my humble capacity and I have seen 
great enthusiasm in the masses. After 
all, prohibition is a gift which the 
national Government can give not to the 
rich, but to the poverty-striken, the 
lowest straU of our society. Therefore,
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I do not think there is any argument 
-which can be put forward against the 
introduction of prohibition, but every
body says this way or that way that t h ^  
have got a number of difficulties. 
Even my hon. friends Shri A. K. 
Gopalan and Dr. Rama Rao have said 
that prohibition is good and that it must 
be introduced. But we are hesitating 
because we are afraid that we may not 
succeed. And they say, look at Andhra, 
look at Madras and look at Bombay 
they have not been successful, therefore 
we are hesitating. That is the argument 
that they have advanced. But let me 
ask : “If it is not possible to make pro
hibition a sucess, then what is it that 
we can make successful?” 1 consider 
that the first social evil that could be re
moved is prohibition-----

Shri C. R. Narasimhan: The social 
evil is drink.

Shri B. S. M urthy: I stand corrected. 
The drink evil should be removed, and 
for that prohibition is the only panacea.

My hon. friend Shri A. K. Gopalan 
said that the Ramamurthy Committee's 
report contains a lot of facts to prove 
that prohibition in Andhra was not 
successful. I refute it. I am glad that 
Shri Shriman Narayan was able to point 
out that justice was not done to the 
Andhra public. I know how that re
port was written, and with what haste 
It was written. Even tours were not 
made. They merely gathered certain 
materia] which was available, sat to
gether and wrote the report and handed 
it over to the Andhra Government who 
were very anxious to place it on the 
Table of the Andhra Legislative Assem
bly. So, such a report could not be de
pended upon.

The question of prohibition could be 
discussed on three main considerations, 
namely the unemployment resulting as 
a result of the introduction of prohibi
tion, the loss of revenue and the diffi
culties that have to be faced while im
plementing the policy of prohibition.

As far as unemployment is concern
ed, it is a bogey that has been raised 
by my hon. friends, because there will 
be no unemployment provided.

Shri A. K. Gopalan: Provided t h ^  
is employment.

Shri B. S. Murthy : Government
are able to take care of it. In Andhra, 
they are trying to take care of it.

First of all, in the rural areas, ih t 
main occupation for the people is to 
draw toddy. Even today toddy could 
be drawn, but it could be 
converted into neera or malt. If 
Government come to the rescue of these 
people by organising co-operative socie
ties for the sale of neera and also for 
converting that toddy into malt, then 
there will be greater employment op
portunities for the people, and I am 
sure the question of unemployment will 
not be there.

Further, there are many acres of 
banjar land in this area. > ^ y  should 
not those lands be distributed amongst 
the people who are not willing to have 
any other occupation ?

Shri A. K. Gepalaii: But they are
not distributing it.

^  B. S. M urthy: So far as the
question of loss of revenue is concern
ed, Shri Shriman Narayan has said that 
there is no loss at all. Are we entitled 
to accept money which is tainted, that 
is to say, the blood-money drawn from 
these people who are not able to make 
both ends meet? In Salem, in Chittoor 
and other districts where prohibition 
was in force during 1938-40, I had 
occasion to visit some of the cheries 
where the lowliest of the low live. 
Four or five months after the introduc
tion of prohibition, I was able to see 
that almost every family was able to 
show us more clothes, more etables
and even more money. So, there is
no question of loss of revenue at all. 
It is a question of giving more money 
into the hands of the poor people who 
toil from dawn to dusk. Especially, the 
agricultural labourers and the workers 
in ih t factories do require the protection 
of Government from being tempted to 
drink and waste their money,

I ask in all sincerity: What moral
right have Government ' got to place
temptation before them and say it is our 
national policy, drink if you want, be
cause we cannot stop it, and we are 
afraid that we shall not be in position 
to enforce prohibition ? I say that Gov
ernment have no moral right at all. 
Therefore, they should take the earliest 
opportunity to see that complete prohi
bition is introduced in all part of the 
country. As has been stated already, at 
present Madras State is having prohibi
tion, but Mysore State is not enforc
ing i t -----
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Shri H ^nm niah: Half of it only.

Sbri B. S. M ortliy: The A n d ^a
State is enforcing it, but not the Orissa 
State. It is a sort of hide-and-seek 
game which is being played by people 
who are trying to h ^  illicit distillation.

Shri KedumiioigV .(Bangalore— 
North): Mysore has also enforced it, 
but not completely.

Shri B. S. M orthy: Mysore has gone 
only half the way.

Coming to the last point, namely the 
diflSculties in way of implementing the 
policy of prohibition, I would like to 
point out that they are just a bogey, 
because the poorer sections of the pe<^ 
pie are willing to accept it, and it is 
only the upper middle class people who 
are trying to tempt them with illicit 
distillation and arrack and other 
thingis.

Formeriy, only the lower classes were 
drinking, but now even Brahmins and 
Kshatriyas have started drinking. The 
reason is that they are able to make 
more money, and this money is tempt
ing them to taste a little bit of the very 
arrack which is giving them a lot of 
money. Whatever that may be, we 
have no right to think that prohibition 
could not be introduced immediately.

I appeal to the Planning Minister as 
well as the Cabinet to honour the ple
dges given to the nation, to the poor 
sections. We have told the world that 
prohibition will be our main theme, as 
soon as we get independence. In order 
to redeem those pledges, we have to

take courage in both hands, and see that 
it is introduced as early as possible, in 
any case not later than 1958-59.

Shri Gadiliiigiuia Gowd : I beg to
move.

*That in the amendment pro
posed by me, for the word ‘Pro
hibition’ occurring at the end, sub
stitute ‘drinking’.”

Mr. ChainiuDi: Amendment m o v ^  t

“That in the amendment pro
posed by Shri Gadilingana Gowd, 
for the word ‘Prohibition’ accur- 
ring at the end, substitute ‘drink
ing’.”.

Shri L. Jogeswar Singh: (Inner Mani
pur) : Prohibition has got a mixed re
ception in certain parts of Assam, 
Manipur, Tripura and the tribal areas. 
So far as the plain areas of Assam, 
Manipur and Tripura are concerned, 
there is no difficulty in enforcing prohi
bition, But so far as the hill areas are 
concerned, it is difficult to introduce it, 
for the tribal people will find it diffi
cult to give up the habit of drinking.

Mr. Cfaainnan: I take it that hon. 
Member will some time.

Shri L. logeswar Singh; Yes.

Mr. Chainnmi: The hon. Member 
can continue his speech on the next 
occasion. The House will now stand ad
journed.

The Lok Sabha then adjourned till 
Half Past Ten of the Clock on Monday 
the I9th March, 1956.




